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PROGRESS REPORT IN COMPLIANCE OF ORDERDATED 25.03.2026

1. That this Hon'ble Tribunal was pleased to take Suo moto cognizance of the

News report published in The Times of India dated 22.08.2023 titled "Why

Flooding Has Forced DDA's Master Plan Rethink," with respect to flooding

in Delhi on account of unauthorized constructions in the river flood plain in

the22krn stretch of Yamuna, falling in Delhi, from Wazirabad to Palla.

2. That in compliance of Order dated 11 .10.2023 passed by this Hon'ble

Tribunal, a High-Level Committee (HLC) was constituted under

chairmanship of Chief Secretary GNCTD vide office order dated 02.11.2023.

And status reports have been filed on 29.01.2024, 19.03.2024,06.06.2024,

t7 .09.2024, 1 5.01.2025, 29.04.2025, 12.08.2025, 09.09.2025, 0 5.12.2025

27.02.2026 and 23.03.2026. The same are available on records of this

Hon'ble Tribunal.

3. The latest Hon'ble NGT order dated25.03.2026 in the matter states:

......4 perusal of the report also reveals that I&FCD is going to construct

a Jlood wall in the stretch from Majnu Ka Tila to Nigam Bodh Ghat

purportedly to prevent ingress of Jlood water and details with longitude

and latitude of the embanltrnent have been mentioned on page 344 and

simulated water levels for 100 year Jlood, with respect to the right and left

embankment levels, have been shown infigures 5.6, 5.4 and 5.5 of the

report as disclosed in paragraph 5.7 (h) on page 342.
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......Learned Counsel for DDA has fairly submitted that responsibility of

demarcation of flood plain in the above 22 lcrn stretch lies with DDA and

this exercisewill be completed by jL07.2026, as disclosed in the status

report ofrespondent no.l dated 23.03.2026.

... ...Hence, we require the respondent no. 1-GNCTD and respondent no.7-

DDA to file a further progress report in respect of demarcation of Jlood

plain atleast one week before the next date of hearing.

4. That, in compliance to order dated 25.03.2026 a review meeting was

convened under Chairmanship of Secretary (Env.), GNCTD on 02.07 .2026.

Minutes of Meeting are annexed at Annexure I.

......Demarcation of the /lood plain is required to be done in terms of the

Clause j (l) of River Ganga (Rejuvenation, Protection and Management)

Authorities Order, 2016 and artificially created embankrnent cannot be

treated as the outer limit for determining the flood plain.

.......Hence, we require the concerned respondent to ensure that flood

plain of river Yamuna is demarcated in the above 22 krn stretch by duly

following the provisions of 2016 Order.

5. That, IFCD informed that I.A. No. 27712026 was filed by GNCTD for

seeking clarification of the Honble NGT's order dated25.03.2026, where it

was also submitted that IA has been moved for the limited purpose of

permitting the GNCTD to strengthen the existing wall between the

Magazine drain (Majnu Ka Tila) and the Old Railway Bridge (Nili Chhatri

Mandir Area) and it is required to be strengthened to protect the area from
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6. That, DDA informed that 206 bollards out of 277 bollards (approx. 75Yo)

required for demarcation ofthe 1-in-100-year floodplain have been hxed and

the remaining work will be completed by 31.07 .2026. Copy of Email is

annexed at Annexure- III.

7. That, DDA informed that encroachments are being removed from the

Yamuna floodplain on a continuous basis. As per its previous submission,

7426.6 acres had been reclaimed between May 2022 and February 2026.

DDA has now informed that an additional 15.03 acres have been reclaimed

up to June 2026 beyond the last submission. Accordingly, a total of 1,441.63

acres has been reclaimed through the removal of encroachments. And

possession of the same has been taken over by DDA. Details are annexed as

Annexure -IV.

Date: f o . ol-t'<2-C
Place: fu^r fufu;

(Nigam Agarwal)
Director (Environment)

Department of Environment,
Go\,1. of NCT of Delhi

NIGAM AGAR'.*;,,L
Director (Environment)

0epartment of Enviro n me nt
Govt. of NCT of Delhi

flooding and strengthening of the wall will not affect the demarcation of the

floodplain zone in terms of the River Ganga (Rejuvenation, Protection and

Management) Authorities Order, 2016 dated 07.10.2016. Additionally the

I.A. clarifies that the proposed construction/work is only a site-specific

intervention, limited to a wlnerable stretch as a flood mitigation measure,

and is not intended to interfere with the broader exercise of flood

demarcation. Hence, prayer made in the I.A. is granted by Hon'ble NGT and

I.A No. 27712026 was accordingly disposed of. Copy of order is attached as

Annexure - II.

8. That the present progress report may please be taken on record.
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Ar{trtEXUl(.E * I

Dlpertmant of Envlronmant,
Govemment of NCT of Dslhl, 6rhLevel, C-Wng, Dolhl 9ocretstlat

New Delhl-110002 Ph,0't1-23392304
.No. F. c(10y(86 pt. e- 2 oq. toT 7l Lo>l

illlnubg of Mcellno

Meetings was conwned under the Chalrmanshlp of Secretary GrMtonmont), GNCTD
ori 02.07.2026 at Delhl Secrehrlat, to revlew compllenco of hteat Hon,uro. NGT order
datred 25.03.2026 ln O.A. No. 5372023 on demarcatlon ol Yamuna food plalns h Hhl
end removel of enqoacfimenb fmm the flood plalns with proger mar$ng ur ltc nq*
digiraily.
Offioers from Revenue Departnent, DDA, GSDL and IFCD attended th e nalitq. Rwrd
of attendance is at Annexure-|.
At the ouBet, the. drair welcomed all the partdpanls and lherealter, Dfifur
(Environment) gave i brief presentation regadin'g crucial i$ues requldng allenfon lq
@mplying with the directions and tim€lines issued vide Honble NGT order.
It was also apprised that next date of hearing is 16.07.206 and a ftash refi t# to
be filed keeping in view the observations of Hon'ble NGT vlde order dated 25.O3.2t26.
All parlicipants were apprised regarding the Hon'ble NGT directions encompassing the
fiollowing:

......A prusr,l of the repod also reveats hat I&FCD is going to @nstrud e M
wall in the strctch from Majnu Ka fila to Nigam fudh Ghat purpoiledly to prevent
ingrcss of fld water and detaits with longitude aN lab'tude d the embanknent
have been mentioned on page 3tH and simulated water levels for 100 par fld,
with resged to the right and lefi embankment levels, harre been down in figtres-
5.6, 5.4 and 5.5 of lhe rcport as dixlosed in pangnph 5.7 (h) on pge 312.

. . .. ..Demarcafion ot the flod plain is requircd to be done in terms of the Clau* 3
(l) of River Ganga (Rejuvenalion, Prctection and Management) Authoritias Order,
2016 and artificiatty created embanknent cannof be ffealad as tle outer fimrt for
determining the flad plain.

-......Hence, we require the ancemed re*ondent to ensu/s that flood plain of
river Yamuna is demarcated in the above 22 km s[rotch by duly Hlowing he
provisions of 2016 Order.

.... . .Leamed Counsel for DDA has faidy submitted that resgottsibility d
demarcation of flad plain in the above 22 kn strebh lies with DDA and this
exercise will be completed by 31.07-2024 as disclosed in lhe slatrs repoil d
respondent no. 1 dated 23-03.2026.

......Hen@, we require the respondent no.i'GNCTD aN rusporfrent rc-7'DDA to
frle a fudher prqress report in reqect of demarcation of flood plain atbast one

week beforc the next dato of hearing.

After detailed deliberations following was decided:
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. l&FC Deparfnent lnformed tlrat LA. No.27712026 wao flled by GNCTD for seeking
dartllcafron of the Hon'ble NGTs ordordated 26.03.2026, where hwag aleo submitted
that lA has been movud br the llmltcd purpole ol permltllng the GNCTD to strengrthen
the existlng vuall belwpen the Megazlne draln (MaJnu Ka Tlle) end the OH Railway
Bridge (Nlll Chhatrl Mendlr Arcr) end lt l! roqulrod to bc .trengthenrd to proGct the
arce from lloodlng and ehcngthenlng of thc well wlll not afec.t the dcmarcstlon d the
lloodpleln zone ln terme ol the Rlver Ganga (Rejuvenellon, Prot6ctlon and
Management) Authorldee Oder, 2016 dated 07J020fi. Adrdlllonelly the l.A. &rlfies
thet the pmposod conatructlonArork ls only a slte-apeclflc lntervenllon, llmited to a
wlnerable sbeHr as e f,ood mltlgadon measuno, and la nol lnlendod lo ltrloilsre wllh
the broader elordse of llood demarcatlon, Hence, prayer made ln 0re l.A. ls granted
by tlonble NGT and l.A No. 2778026 was accordlngly diepoaed of.

(Acdon: IFCDI

2. DDA infutmod that 206 bolhrds out d 277 bollards (approx 75%) requifed ftr
detmrcation of the 1in-10G.year floodplain have been flxed and he remaining norlt
will be completed by 31.07.2026.

(AEtion: DDAI

3. Addilionally DDA shall take proactive measures to remove illegal encroacfiments from
the floodSain and report the adion taken to the Environment Departrnent lt waB
further infurmed that demarcatron of the flmdplain and removal of encroacfiments, in
accodance with the directions of the Hon'ble NGT and applicable law, shall contntr
simuttaneously.

(Action: DDAI

Meeting ended with a vote of thanks to the chair.

Divisional Commissioner, Revenue Department'GNCTD
Commissioner of Police, Delhi Police
StafiOficer to Chief Secretary, GNCTD'
PS to Secretary (Environmen8 Forests), GNCTD
PS to Spscial Secretary (Environment), GNCTD

Commissioner (Land Management),DDA Divisional Commissioner, GNCTD
Managing Director, GSDL
Executive Engineer (EECDXIV), IFCD, GNCTD
Nodal Officer, NGT Matter, Divisional Headquarter, Revenue Department 

'GNCTD

Copy ior anformation to:
1-.- Vrce Chairman, Delhi Development Authodty

2. Afliri(,|lal chief secretary, lnigation Flood and control Department' GNCTD

3.
4.
5.
6.
7.

=$NigamAgaffi!
Darector (EnYironment)

To
1

2
3
4

(t{leam AgErwal)
Dircctor (Envlronment)
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I

Department of Environment, Government of NCT of Delhi

6th Level, C-Wing, Delhi Secretariat, I.P. Estate, New Delhi- 110002

Phone:23392306.Fax:23392029

Attendance Sheet

Sub: A meeting has been convened under the chairmanship of Secretary (Env) GNCTD on 02.A7.2026 at

03:00 pM to discuss the News report Pubtished in the Times of India dated 22.08.2023 titled, *Why

Flooding has forced DDAts Master Plan Rethink'n- reg.
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ANNTxURE -1t

Item No.04 Court No. 1

BEFORE THE NATIONAI GREEN TRIAUIAL
PRINCIPAL BEI{CH, NEW DELHI

lA No. 277 /2026 & lA No.2e3l2026
In

Origind Application No. 537/2O23

News ltem Titled'Why Flooding Has Forced DDA'S Master Plan Rethink"
Appearing in Times of India Dated 22.O4.2O23

Versus
Govt of NCT of Delhi & Ors. Respondent(s)

Date of hearing: 14.05.2026

CORAM: HOIT'BLE MR. JI,STICE PRAXASH SIIRWASTAVA, CHAIRPERSON
HOT{'BLE DR. AI.ROZ AHMAD, EXPERT MEMBER

Respondents: Ms. Jyoti Mendiratta & Ms. Ananya Basudha, Advs. for R-1
Ms- Prabhsalay Kaur, Ms. Deeksha L. Kakar, Ms. Sana Parveen & Mr
Rashneet Singh, Advs. for DDA

ORDER

1. l.A. No.277 12026 has been filed by Government of National Capital

Territory of Delhi (GNCTD) seeking clarification of the order dated

25.O3.2026.

2. Learned. Counsel appearing for the applicant in tl-e LA. has

submitted that I.A. has been moved for the limited purpose of permitting

the GNCTD to strengthen the existing wall between the Magazine drain

(Majnu Ka Tila) and the Old Railway Bridge (Nili Chhatri Mandir Area). She

has submitted that it is a flood protection wall and is requted to be

strengthened to protect the area from flooding. She has further submitted

that strengthening of the wall will not aflect the demarcation of the

floodplain zone in terms of the River Ga-nga (Rejuvenation, Protection and

Management) Authorities Order, 2016 dated 07.10.2016.

3. By this I.A., clarification in respect of paragraphs no. 4 and 5 of the

order dated 25.O3.2026 has been sought. Tribunal in paragraphs no. 4 and

5 ofthat order had taken note ofthe fact that I&FCD was going to construct

1
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a flood wall in the sffetch in question and had observed that demarcation

of the flood plain is to be done in terms of the Clause 3 (l) of River Ganga

(Rejuvenation, Protection and Management) Authorities Order, 2016 and

artificially created embankment cannot be treated as tlle outer limit for

determining the flood plain. The observation of the Tribuna-l in the order

dated 25.03.2026 in this regard was as follows:

"4. A perusal of the report also reueals that I&FCD is going to

construd a Jlood Luall in the stretch from Majnu Ka Tila to Nigam Bodh

Ghat purportedlg to preuent ingress of flood uater and detaib utith

longitude and latihtde of the embankment haue been mentioned on

page 344 and simulated uater leueb for 100 gear Jlood, ltith respect

to the ight and lefi embankment leuels, haue been shown in figures
5.6, 5.4 and 5.5 ofthe report as disclosed in paragraph 5.7 (h) on page

342.

5. Demarcation ofthe JTood plain is required to be done in terms of
the Clause 3 A) of Riuer Ganga (Rejuuenotion, Protedion and

Management) Authoittes Order, 2016 and artificiallg created

embankment cannot be treated os the outer limit for detennining the

flood plain. "

4. In tiis I.A., it has been specifically pleaded that flood control wall in

question was already in existence but is in a di.lapidated condition.

5. Counsel for the GNCTD has referred to the photographs fi1ed as

annexure R-1/2 along with the I.A. to show the condition of the existing

wall and has submitted that the wall is required to be repaired and

strengthened. She has pointed out that existing wall is 4.7 km long which

will be strengthened and it height will be margina-lly increased in that

process. She has also pointed out that Yamuna Standing Committee had

approved the proposal for strengthening of the wa-l1 in its minutes of 95rh

meeting along with certain conditions and these minutes have been placed

on record along with the I.A. as annexurc R- 1/4.

)

9
534



6. In the I.A., it has been specifically pleaded tJlat proposed wall is not

intended to redefine or substitute the floodplain demarcation, but is only

a protective wa.ll.

7. The I.A. further states that proposed work is not for creation ofa new

intervention, but for strengtlening and raising of an existing flood

protection system. It has been stated in the application that identified

stretch is hydraulically vullerable and requires targeted structural

intervention to prevent catastrophic flooding and to protect life and

property. Paragraph no. 12 of the I.A. clarihes that the proposed

construction/work is only a site-specific intervention, limited to a

vulnerable stretch as a flood mitigation measure, and is not intended to

interfere with the broader exercise of flood demarcation.

8. karned Counsel appearing for the Delhi Development Authority

(DDA) has submitted that work relating to strengthening of the wall should

be confined to the vukrerable section only. This submission has not been

disputed by Learned Counsel appearing for GNCTD. Apart from this, none

of the Counsel for the parties has opposed the prayer made in the I.A.

Hence, prayer made in the I.A. is granted and l.A No. 277/2026 is

accordingly disposed of.

9. l.A. No. 283 /2023 was liled by the applicant for urgent listing of the

l.A. No. 277 /2026. Since the I.A. No. 277 /2026 has been taken up and

decided today, therefore, l.A. No. 2A312026 is also accordingly disposed of.

10. List on 16.07 .2026.

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
May 14, 2026
IA No. 277 /2026 & tA No. 2a312026
ln Original Application No. 537 12023
JG.
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i|.3i.:ffi[':"*if ieo:?!?:ts lon'ble NGr order dated

ro,""c boa "ft'";i;.ff i'J;fi ily,:U 
Ftoodins has

AilNExu Rtr-U

ranjana.sh < raniana.sh@dethi.gov.in >

SE HCC-3 < sehcc3dda@gmail.com >
Thu, 02 Jul 2026 3:07:00 pM +0530

"ranjana.sh"<ranjana.sh@delhi.gov. in>

ATR for demarcation is as follows:

;3i,.?5:fliliHIX'fl;!: 3i%?r15%, 
have been nxed at the site. rhe remainins

With regards,

Oio Superintending Engineer,
Hort. Civil Circle-3
D_e I hi_Deve Io p me nt Au th o rity
17th Floor, Vikas Minar,
l. P. Estate, New Delhi-.t1OOO2.
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ANo{r^uRr - N.
Zone-'O' Demolition Repo( ranjana.sh < ranjana.sh@delhi.gov.in >

LM Coordination < adlmcdda@gmail.com >

Tue, 07 Jul 2026 '11:08:20 AM +0530

To "ranjana.sh"<ranjana.sh@delhi.gov.in>

Cc "ajay.kadian@nic.in"<ajay.kadian@nic.in>,'DLM-l l"
<pstodlm2@gmail.com>,"mannan.akhtar@nic.in"<mannan.akhtar@nic.in>,"R.N
Sharma"<commlm@dda.org.in>

Resp

with

ected Madam,

reference to the subject cited above, please find the attachment.

Respected Sir,

Please find the attachment.

Warm Regards
Oio Dy. Director
Land Management Coordination, DDA
011-24661457
011-24661454

1 Attachment(s)

Zone.O Demolition Report.xlsx
11.8
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Approx.
(Acros)

RemarksDemolition
Piogramme

Zone/Branch Demolition
Programmea

Sl. No. Month

2025-26

0.30 Total 0.34 aqes was encroached at site.22.04.2025 Block 5, Geeta Colony, Delhi-31APR S&S-II

1.00
Vilage Arli

KhasraNo. l56EiD, lsOidn & t48nin2 SEP sEz

0.04t'7.10.2025 Estate Aliganjcz

o.07Village JasolaI

3 ocl
sEz

05.01.2026
suz4

3E.0003.02.2026 NaDak S.riya Guudwara s@ia vihar

0.0404.02.2026
MOR Site No. 22

l-ajpat Nagarl & U

s&s-[ 25 TEI]

(Unaulhorized parking of vehicles &
Stsuctures)

few juggies & temporary
89 min.

09.01.2026 &
t0.03.2026

Hort.6 MARCH

@r

Statement of Demolition Programmes w.e.f. O1.O4.?O25 in Zone-'O'/Yamuna Flood Plain Area-

Location

I

Totsl I 0J0

I

Totrl I 1.00

I

Totrl 2 0.1I

]AN 2
r2.01.2026 vilage Sarai t(ale KlEn 0.00 Removed a wall ftom Public Steet as per couxt dircctions-

Totsl 2 0.52

Tolrl 3t.04

I Ghonda Gujran Khadar (Old Usmanpur)

Total I
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A demolition gogramme to remove rmauthorized constsuction ill
O fiom DDA land in village Madanpw Khadar was carried

with Engg. Departrnerit EMD-VII on I 6.M.2026. Duritrg lhe
unauthorized coflsfuctions in lhe form ofbormdary walls,

unau&orized plotting, godowns, and shops etc. were removed and

approximately 2 acres of DDA land falling in O-Zone in village

Madanpur Khadar was reclaimed.

Vilage Madanpur Khadar 2t6.04.2026

t.03

The joint dernolitiotr progarnme alcng witlr Engg Wing has been

carried out in O-Zone area at Village Jhangola on 16.04.2026 nd

yds DDA"/Covt t ad has been reclaimed.
5000 sq16.04.2026 Village Jhangola

4

t-&DO t nd situated near old ITO Barrage opposite ITO Chhadr

Delhi Secretariat (Yamma Bank side), Delhi.

Encroaclunent m the form of Tir
sheds used as Godowns ,huts and olher ternpomry stnrctures were17.04.2026 Revenue Estate-lnderpraitha,Delhi

7 APR

9min, 10min, llmin & 12min
(Unauthorized parking of Vehicles)chonda Gujma Khadar (Old Usmanpur)19.0s.2026MAY Ho(8

69 min
(Unauthorized parking of Rickshaw, Pauhy FaIm etc.)

Chonda Gujran Khadar (old Usnranpur)08.06.2026I

8

/
Deftolition artd disrna[ding of unaulhorized sfuchrres (€xcluding

lhe temple, Ghat & heritage struct{e) situated at DDA land
25 06 2026 &

27 06 2026l0

L*J ^,,J-*J AY,,L 20 >6

Jrr,"* Lo LG

1,de
lf,-

-- 1,oZ ftc.*,a

w
G* a-,Y.^-.tr*

* 9<-b zo>b

l5,$hu,z

3

Totxl 3 7.8(l

I

Tohl 1

JUNE

Hort. I

Hort. I Ghat Area (2-32 Ghat), Yamuna Bazsr

Totxt 8.00

Totrl 15 55.00
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